
SUBJECT:- 

CENTRAL ADMINISTRATIVE TRIBUNAL 
SANEAEORE ENCH 

Second Floor t 
Commercial Complex v 
Indirenagir, - 
Bangalore-560 038. 

Dated: 12 J U L 1993 

	

APPLICATION NO(s). 	586 of 199(T.1 

AE2112221i~l H.R.Weerens Goud W/s. t2122ndenti_82 Post & Telegraphs 
Department. 

To 

Sri.H.R.Vearena Goudo 
Sub-Givisionel Inspector (Postal), 
Byadegi Postal Sub-Divisiont 
Byadegi,Dherwed District. 

The Post Master, 
Need Pbst Office 
Ransbannur Head bfficet 
Pin-581120. 

Post Master General, 
W.K.'Regiont 
Dharwed-580001 

4, 	The Member(P)t 
Postel Board, 
New Delhi-1. 

Please find enclosed herewith a copy of the ORDER/ 
STAY/iN-rERIM ORDER. passed -by. this Tribunal in the above said 

upplication(s) on 

DEPUTY REGISTRAR 
1'r-34 JUDICIAL BRANCHES. 
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of Proviso 1 11111 Of FR 22 read with G - 1 0. 7. We are told that 
the authorities have -lot disposed off the said representation 
altiiou,jh it is knore than six nonths since it was Inade. While 

we take that the representation'has reached the authorities we 

do not see Why it has been kept pending resulting 
in the applicant 

beia4 forced to nove this court. Because this is a matter which 

could have been renedied at their Ow~' e,-ds 'as the danand or claia 

aiade is tenable under law. Uader these circuastances all that 

we should do is to direct tne Aaiber, Postal Board, to whom the 

representation Annexure A-4 has beea addressed, to coiasider and 

dispose off objectively tne repc-_-.-_ntatiO,1 aiade by the applicant. 

We direct the disdosal should be doLie witain two aOiiths fma. 

the receipt of a copy of this order. Tne registry will sead 
a cOPY Of -this order to ble-ober, Postal Board, NX-ew Delni. With 

these observatiol-Is' this appl'cat'o"' sta"--is disposed off at the 
admissio,,,, stage itself. 

J 9 --, 

S4 

iV--ABM (A] 
f, A I 	 VICE-CiAIRIIAN 

bsv 

R  copy UE 

01311M, ~1~t 



CENTRAL ADMINISTRATIVE TRIBUNAL 
BANG&LORE ENCH 

Se:c-ond, ;Floor 
Commercial Complex, 
Indir.an6g6r, 
Be-ngalore-560039, 
Dated: 	too?, 

gtops &plic.@tion No-352 of 19 	In Mis c _el I gn 	 .9; 

APPLICATION , NO(S.) 	r jg6 of---1992", 

APPLICANTS. OH.R.Veerana Goud 	 Telegraphs Deptt. V/S RESPOINDENTSvoost 

TO. 

e Sri,H.R.Ve rana Goudj S~ 
ivisional Inspector(Postai),v 

Byadegi Postal Sub-Division, 
Byadagi, Dharwad District. 

2* The Post Master, 
Head P6st 	fice 

Office Ranebennurlead 
Pin Code No,.581120. 

3. The Post Master GeneraliChief) 
Karnataka Circle,, 
Bangalore-560 001. 

4, The Member(P),Postal Board,NDe'lhi-I. 

5*- Sri.M.Vasudeva Rao 
C.G.S.C.,,Hlgh Court bldg,Ban* galore-1. 

Subj-3cte.— Forwardin . q of copies of the Order Das 
. 
sed by-

the Central Administrative Tribunal.8ana8lore. 

Please find enclosed herewith a copy of the 
ORDER/StAY/ INTERIM ORDER.. passed by this Tribunal' in the 
above said application(s) on 15th Sept.19930 

'47 - 

-4PREG I DE 	REGIST-RAR. 
Q.P 	-MLUICIAL BRANCHES'* 

gm* 



AINISTRATIVE BEFORE TiM C&URAL ADL 	 TRIBUNAL 
BANGALORE BENCif BANGALORE 

DATED THIS 7HE TWENTY N=H DAY OF j-LtIjE 1993 

Present 

Hod"ble Mr. Justice P.K. Shy&msundar ... Vice Mairwaa 

Hon'ble Mr. V. Raiwkrishnaa 	4eaber [A] J 

APPLICATION NO.586/90 

H.R. Veara'na Goad, 
Sub-Divisional inspector postall, 
Byadagi Postal Sub Da., 
Byada,4i# pistt:Dharwad 	 ... Appliance 

IV. 
I 
Master, Post 

Head Post Offic6-, 
Randoemar.' H-0. 581 120. 

Post Aaster General, 
N.K. 1~egion 
Dharwad-580 001. I 

Ae.-aber (p 
Postal Board, 
New D~lhi-j., 	 adeats, ... Respoi 

This a pplication having coa.- up for adaission before this 

Tribunal today, Hon'ble Vice-Chainaan,_- ,nade the following: 

0 R D E R 

1. We have heard the applicant in persoa. This natter has 

beea posted! - for adaissioa. The -grievamm. of the applicant is 

in a liait OoLapass and cOaf ined to placing hiin in the appro-

priate pay scale. -The applicant is not satisfied with what has 

been doLe to hLa under Amex-are A-2 in wtiich he is proLaoted. 

a representatia-i at Xuvaxure A-4 dated 111~, 	He, therefore'. aade 

benefits -iiii If 	 .10.1992 asking the authorities to exteiii to hln the 
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of proviso 1 [1111 Of FR 22 read with G. I. . 0. 7. 	We are told that 

the authorities have not disposed off thee said representation 

although it is nore than six &oaths since it was joade. While 

we take that the representation'has reached the authorities we 

do not see w* it has been kept pending resulting in the applicant 

being forced to nove this Court. Because this is a -natter which 

could have been ranedied at their Ow,1 eicds"as the den&ad or claim 

Made is tenable under law. Urj~jer these circLinstance 's all that 

we should do is to direct the Ae-berf, Postal Board, to whcka the 

representation Annexure A-4 has bee-i addressed, to consider and 

..dispose off obje6tively the repre-seatatioa aade by the applicant. 

vie direct the disposal should be doiie- w:Ltnin two aoilths fma. 

the receipt of a copy of this order. The registry will send 

a copy Of this order to Member, Postal Board, 14-ew Delhi. With 

these observations, this applicatioLl staads disposed off at the 

adaission stage itself. 

19- --1 

IVMER [A] 	 VICE-MAIRIIAN 
R A T 

bsv 

'MUE COPY 

7-,S-t R A 



In the Central Administrative Tribunal 

Bangalore Bench 

Bangalore 

Application No .... . . .................. ~.I:t ........ of , 199-? 

ORDER SHEET (contd) MA-N -3f ~t-93 
Date 	 Office Notes 	 Orders of Tribunal 

PKS, (VC ) ' 
15.9.93 

Heard the learned counsel, 

for the applicant in this. 

application wherein the Government 

seeks more time to, comply-with the 

directions given by this Tribunal 

while disposing ofFO.A.No.586/93 

dn 29.6.93. Cn the aforesaid date s 

after hearing the applicant, who 

appeared in person and argued the 
?Wq-1- LVI-11 matter for admissions / tMought 

that the application itEelf could 

be disposed od~by~directing the 

Member s Postal Board to whom the 

applicant had addressed a 

representations a copy of which 

had been produced at Annexure A-4 # 

to consider and dispose it off as 

objectively as possible and ordered 

that the same should be done within 

E *wo',munths following receipt of a 

11bunal's order. copy, 	the Tr 

e order Admittedly q a copy of th 

11' r e' ed by the Department ba - be'e..n ec iv 

1 4,~? e 3 and t thereforeq further 



Date 

2 wo .3S-2. 	VAN' 5961 
Office Notes 	 Orders of Tribunal 

r 

action should'haVe been taken'and 

the matter concluded by 14.9.93. 

Joday, an application is 

moved asking for more time and, 

in the facts and circumstances of the 

case, I'deem it desirable to extend 

the time granted to dispose off the 

representation referred to supra 

at the earlier hearing by a further 

period-of three months from this day, 

With this observation, this 

application stands disposed off. 

Fuvh,1---h a copy of this order to 

t-hOldarned Standing Counsbl so 

that-),he', can advise the Department 
",suftab1g. 

6 

VICE CHAKRMAN 

TRW Copy 

,-'--'SECTION OFiICER 

,,~.,,ittAL AOMMISTP3ATIVE TFt18;Yi%' 
"AL BENCH ADDITION 

0XIGALORE 
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CENTR 	DMI ALA 

J 

''Second.F loor 
mmercial''COMPlex,, 

-~Indiranagar, 
Bangalore-560 088, 

Dated:-- 7 A-PR-1994' 
Mis~ellane* ---------- 22-s-1522112a'lion N,!? L7Z21 in . 

APPE mAT IcN - NUMBER: 	6 

.APPLR;ANTS: 'Z --3 Y 	13-i R -, FUND TS,: 

To. 	
Sri.H.R.VOerana G 

. ouda v/ . s. 	Post East er pRanibenn ur HPOIA Ors. 

Sri.H.R*Veerana Gouda, 
Su'b-Divisional Inspector( r Postal), 

...&Yadagi Post 
Dharwad Distr'ict-581106. 

2. 	 The Director of Postal Services, 
North Karnataka Region, 
Dharwad-'58000J.. 

Subject:- ForwardIng 'of copies of the C-_-ders passed by the 
Central admini.,3t-rative Tribunal,Bangalore. 

.-Please I ih.d en'closed herqwith a copy of the. ORDER/ 
STAY. QRDER/1NTERI1V1 _QRDER/, passed by this.,Tribunal in the- above.' 

	

mentioned applicatibn(s) on 	21-06-1294. 

_~O DEPUTY REGISTRAR 
JUDICIAL MMCHES. 



Date I * 
	

Office Notes 

P./­ A. 

Orders of Tribunal 

CU i. 

00 

Orders an M,A. No.57/94 

EnLVQ/TVR(MA) 

.21,03.1994 

M.A. was adjourned for today for 

hearing' the .6pp'liciint ­thetairn-;­ -Despitd,-,-, 

i,service...of - notice- well in-advances-we f',ind 

that he is absent even today* We think there 

is little reason for -him to 'complain in this 

applicationl about non-compliance of the direc-

itions of this Tribunal. The directions issued 

Ito the respooddet Govt, 
. 
about fixation of his 

pay in relation to which the mpn had some 

grievance. He had made a representation to 

the Member of the Postal Board and that 
I 
;representation having been remained undisposed 

of f the Tribunal an the earlier occasion gave 

'a direction to dispose oft the said-represen-

tation. 

2. 	'Now, we find that the said representation 

by the applicant has been disposed Off and 

the result of such zagzaamKkatinn disposal 

had been notified to the applicant whowe 

findf however feels still aggrieved by the 

order made on disposal of his representation. 

But he has chosed a wrong remedy by asking us 

to take action against the Govt .. for not 

having complied with the direction by filing 

this M.A. This aspect becomes clear from 

teading of para 3 of the M.A. The M,A, is 

NZ 

A 47 

f 

totally misconceived. If the applicant is 

not Satisfied with the passing of the order 

by the Govt. on his representation g he has to 

file an independent application and not an 

interlocutory application in a proceeding 

which has already been disposede~. 



In the Central Administrative Tribunal 

Ba ngalore.-- Bench 

Bangalore 

Application No....— 	 1993 

ORDER SHEET (contd) 

Date 	 Office 'Notes .Orders of Tribunal 

from pre—page. 

T his- M.Ae therefore stands rejected.. If t he', 

applicant still feels aggrieved by the order"I 

of the Member, Postal Board, he is atill.frse~l . it- . 	I 
to file a fresh application and seek Affef, 

-sd-,- - 
MEMBER (A) 

copy 

'T10% oFfIcUt 

VICE CHAIRMAN. 

P. 


